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INTRODUCTION 

I, the Chairman of the Committee on Government Assurances. 
authorised by the Committee, do present on their behalf this Eighth 
Report of the Committee on Government Assurances. 

2. The Committee (1983-84) wa!> constituted on 1 June, 1983. 

3. At their sitting held on 8 September, 1983, the Committee took 
the evidence of the representatiV'$ of the Ministry of Commerce re­
garding the implementation of 'pending assurances pertaining to that 
Ministry. At their, sitting held on 7 January. 1984, the Committele 
considered and adopted the draft Eighth Report. 

4. The minutes of the aforesaid sittings of the Committee form 
part of this Report. 

5. The Committee on Government Assurances undertook on-the­
spot visit during September, 1983 to Calcutta and Bombay to study 
the implementation of certain assurances. 

6. The conclusions or observations of the Committee are contain­
ed in the succaeding chapters and in the Minutes appended to this 
Rer·~'rt. 

7. The Committee wish to express their thanks to the ofticials of 
the Ministry of Commerce who appeared before the Committee and 
the officials of Ministry of Finance, Commerce and Tourism and 
Civil Aviation for the arrangements made during their tour at Calcutta 
and Bombay and for placing the material/information the Committee 
wanted in connection with the examination of the implementation 
of the assurances. 

NEW DELHI; 

Janu~~_198!. ____ . __ 
Pausa 17. 1905 (Saka) 

SONTOSH MOHAN DEV 
Chairman 

Committee on Government Assurance,\' 



REPORT 

I. EVIDENCE OF THE OFFICJALS OF THE MINISTRY OF 
COMMERCE 

At their sitting held on 7 July, 1983, the Committee on Govern­
ment Assurances had decided· to hear inter-a/ia the oral evidence of 
the represelntatives of the Ministry of Commerce in respect of the 
followmg pending assurances by mid September. 1983 provided these 
assurances were not implemented in the meantime:-

(i) USQ No. 3035 on 12-3-1982. 
(ii) USQ. No. 5584 on 26.3.1982. 
(iii) USQ. No. 8194 on 16.4.1982. 
(iv) USQ. No. 9331 on 23.4.1982. 
(v) USQ No. 9351 on 23.4.1982. 
(vi) USO. No. 5223 on 13.8.]982. 

Since assurances mentioned at (ii) to (v) mentioned above had 
not been implemented by the stipulated time, the representatives of 
the Ministry of Commerce were asked to appear before the Com­
mittee on 8 September, 1983. 

2. Prior to the recording of evidence of the, representatives of' 
the Ministry of Commerce, ,the Ministry sent a written statement ex­
plaining the position of the f,9ur pending assurances as follows:' 

S.No. 

I. 

Question No. and date 

USQ. 5584 dt. 26-:'I'1g82 re , 
import of Cobalt 

RCUOIIJ for delay in implementation of 
the _urana: 

There wu discrepancy in thll informatiOll 
luppliro by the Dept!. of Atomic En-
ergy and tb~ receil!ed from OOTD. 
The position '-4 to be -*ed out after 
comuitatioD witb the Deptt. 01 AtnmR 
~)'. DGTD and Deptt. 01 Steel ud 
Mines. 

Deptt. of Revenue IUpplied the information 
in rupect of' Rombay 0uIt0mI a,. d 
inJOrmed that DO IIIdI import wa.' 
noticed at other ports. Report received 
(rom Calcutta CuItoma however ro. 
vcaled that import of staialea ltecI· 
was made at Calcutta port u well 
since the!'!'! wu a diJcrepa racy in the 
information supplied by Deptt. of Re­
venue and C'..aIcutta Custollll, Dept&. 
aC Rcveaue wu l'eqUlilted ~6"l.Ipply COII-
soJidafrd C01'1'CCt ii\lirmatiOD c:overill, 
all the ports, Deptt. of R~uc: have 
now .uppUed the information inreapect 
of other ~ butbave melitioDcd thllt 
the pcKi1lcm ill re.pect of Calculla 
cu.tonu iI awaited. 

The text of the above questiom is giwn at AppendiclC.-1 to IV. The illdementation 
.. temcnt about USQ. No. 55B4f26-s-82 , 8I!H1I~I, 9S3 I 'IS·.y8t and 9151'15 ..... 
are at Appoettices V to VIII. ' 

-----.--------------.----------------------------.V.,. Minutes dated ,-,-lgB3 contained in Sixth Report of the CommIt-. 



3. Asked during evidence about the specific reasons for delay in 
j~plementation of the assurance given in reply, to the unstarred 
question No. 5584.on 26 March, 1982-and the nature of discrepancy 
between the information supplied by the Department of Revenue· and 
Calcutta Customs in regard thereto, the Secretf«'y of the Department 
of Textiles stated that . the information sought in the question was riot 
available with the Ministry of Commerce, It had to be collected from 
the Department qf Atomic Energy, . DGTD, Department of Mines· 
and . the Ministry of Industry. While the DGTD and the Department 
of Mines said that there was no production of cobalt in the country. 
the Department of Atomic Energy said that there was also an· item 
called Cobalt-60 which was used in Atomic Energy programme and 
cobalt-60 was produced indigenously. So there was a major discre­
pancy which had to be reconciled. After protracted correspondence 
with the departmt1llts concenied, the final information was received 
from the Department of Atomic Energy on 22 July, 1983 and the 
assurance was implement~d on 26 August, 1983. 

4. Asked whethe![' any joint meeting of the Ofticers of the depart­
ments concerned was held to resolve the issue, the Secretary· of the 
Department of Textiles stated that the matter was dealt with through 
correspondence. He however agreed that ·in future joint discussions 
would be arranged in su.ch cases to expedite matttln •. 

5. In reply to a further question, the Committee were informed 
that the final extcmsion had been taken upto 26.8.1983 and the as­
surance had actually been fulfilled within that time. 

6. It was pointed out by the Committee that even though the 
contention of the Ministry was that the assurance had been fulfilled 
on 26 August, 1983, technically it had not been fulfilled as it had 
not yet been laid on the Table of the House. The Committee would 
treat it as fu1filled only when the implementation statement whls actu­
a,tly laid on the Table of the House. 

7. The Committee emphasised that the assurance must be fulfiilled 
during the following session of Lok Sabha. 

8. ReSltfding assurances giveln in reply to USQ. Nos. 8194/ 
16.4.1982, 9331123.4.1982 and 9351/23.4.1982. the Secretary of 
the Department of Textiles stated during evidence that aU these three' 
assurances related to the import of stainless steel. The Ministry had 
sought extensions for the fulfilment of these assurances upto 23 
September, 1983. The implementation statements had since been 
sent to the Department of Parliamentary Affairs on 5 September 1983 
i.e. within the time limit of extelnsion asked for. In all these' cases 
the infonnation was to be cdIlected from the custom houses all ove; 
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the country about import of stainless steel angles. . The infonna­
lion which the custom houses were maintaining wouldl1ot indicate 
at one, glance as to the particulaR of the consignments under which 
that particular itemcam~. They did. not keep figures of item-wise 
imports in the daily lists which would be running into large numbek' 
of pages. The custQm houses would have to locate the consignments 
in· which these items were imported and the infonhation had to be 
tabulated before being sent to the Ministry. The Department of 
Revtllllue at the Government level ~ave the information that there 
was no import at Calcutta port whereas the Calcutta Customs 
reported to the contrary. Therefore. the discrepancy in the infotma­
tion supplied by the Department of Rdvenue and Calcutta Customs 
had to be resolved. This discrepancy could only be resolved by 
25.8.1983 and soon thereafter on 5 september, 1983. thet implemen­
tation statement was sent to the Department of Parliamentary Affairs. 
Explaining the position further, the Secrfltary of the Department of 
Textiles stated that the Ministry of Commerce had indicated theposi­
tion in respect of these assurances in their letter of fu1lfilment of tile 
assurances addressed to the Department of Parliamentary Affairs. 
The statement which had been sent to that Department reads as 
follows: 

"According to the information received from the Departmcnt: 
of Revenue, the quantity of stainless stctel angles import­
ed during 1981-82 was 1258 tonnes valued at Rs. 2.73 
crores. The goods were released under OGL undcr the 
court's directive." 

9. Exp1aining the position further the Joint Chief Controller, 
Imports and Exports stated that actually theJ position was that 
stainless steel sheets wer~ canalised' for import. 

Some persons imported the same in the form of folded angles. 
The question arose whether the folded angles were also canalised or 
not. The importers thought that the folded angles were not canalis­
cd. Therefore, a public notice clarifying that folded angles were 
al~o cana,lised, was issued by the Ministry. In the import policy for 

,the next year, it had been made clear that it included folded angles 
also. In the present case, the import became the subject matter of 
litigation in the court and under the court's direction, the goods were 
released. In reply to a question •. therepresetntative ot the Ministry 
stated that the quantity Imported at Calcutta was 156.940 metric 
tonnes of a total of 1258 tonnes, ~ rest of the import being at 
Bombay. . . 

10. In reply to a further'qll~tion, the Secretary of the Department 
of Textiles stated that a specific and detailed account of c~h and every 
item that was imported and exported was not available and could not 
~ g!ven wjthin ~hort time as was e~pected by the Committee. The 
detait~ elf the imports ~ere being sent to the DGIS in Calcutta. That 
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office was not working v«y satisfactorily. In. an)' case, the tim~ lag 
was about 2 years. The questio.n of comput~rtsat1on at the data from 
the National In1ormation Centre m New DelhI had been taken uP: Code 
numbering of imports would have to be done. The tar.g~ts ~t Import 
programme was defmitely done in terms of. broad c1asslticat~ons and 
groups. But the details of each and every Item as to wh~n It e~tered 
thl:' ~ountry and how much had entered was not rea~tly av~i1abile 
within the time limit. Having regard to the need of mdustna. de­
velopment and having decided th~t certai!l items should be allowed on 
OGL, all the iteJIDS could not be hsted whIch were al..owed .under OGL. 
Therefore, imports of djffercnt types of components and differ~nt types 
'If Taw materials would be done and these could not be, c1assIfie~ Im­
mediately. Normally this information would not have been. avatla~le 
for a very long period but since a question had been asked m Parha­
ment, Custom Houses we~e requested to supply the information within 
the period of one yelar. 

11. The representative of the Ministry ~as informed that the 
Committee was visiting the Customs House at CaJlcutta and would be 
going into thd details on the spot. 

n. ON-THE-SPOT STUDY TOUR OF THE COMMITTEE TO 
CALCUTTA AND BOMBAY 

12. The Committee undertook the tour of Calcutta and Bombay 
from 26 to 30 September, 1983 for on-the.spot study of the pending 
:l'isurances given in reply to the following Questions:-

(i) USQ. No. 8194 dated 16.4.1982 regarding import of 
stainless steel in 1981 :"82. 

(ii) USQ. No. 9~31 dated 23.4.1982 regarding import of 
stainless steel angles by private importers under OGL. 

(iii) USQ. No. 9351 dated 23.4.1982 regarding irregularities 
in import of steel. 

At Calcutta during discussion with Collector of Cu~toms, the Com­
mittee came to know that the Custom Houses did not maintain separate 
statistics about. import of stainless steel. The Custom Houses were Itot 
compiling trade statistics regarding. quantity and'vaj!ue of different pro­
ducts imported through different ports. The compilation of trade 
data was the responsibility of the Director General of Commercial in­
telligence and Statistics, Calcutta, which was under Ministry of Com­
merce. The Custom House compiled Daily Trade Returns and a copy 
thereof was sent to DGCI & Sat Calcutta every day. A copy thereof 
wa~ retained in Calcutta Customs. This return was not compiled com­
modity-wise but Bill of entry-wise. Apart from that a monthly Cus· 
toms ltevenue Statement was furnished to the Department of Revenue 
by the 10th of each mon~b which p.ve information about revenue 
collected. lnfonnation about commodltv-wise imoorts was not contain­
ed in this statement. Thereafter detaiIa.of· revenue collected under • 
rious heads were sent to the Depall1me~t of Revenue within next tWO 
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months. The infonnation sought in the three questions could not 
be collacted from these statements. For collecting this information 
the offiCe of Collector of Customs had to go through Daily Trade Retum 
of each day for the period for which information wa .. required. The 
Committee further came to know that there was big time lag bctween 
sending of information to DGCI & S and its '[mal publication by that 
office. In view of that whenever any in'formation had to be furnished 
for answering questions like the present onc it had to be compiled by 
going through Daily Trade Returns and this naturally took time. 

13. When attention of Collector of Customs was drawn to the 
information furnished by the Ministry of Commerce iliat there was a 
discrepancy in the inform~'!ion furnished by the Department of Re­
venue and the Calcutta Customs, the Collector of Customs explained 
that in letter dated 19-10-1982 sent br them to the Chief Controller of 
Imports and Exports it had been stated at the end that there was no 
import of stainless steel angles at Calcutta under O.G.L~ and probably 
this information was taken to conclude that there was no import of 
st&linless steel at Calcutta. A copy of the letter furnished by the 
Col'lector of Customs is at Appendix-IX. 

14. The Collector of Customs, Calcutta furnished a statement 
showing import of stainless steel at Calcutta port during 1981-82 (Ap­
pendix-X). The Committee noted from the statement that the import, 
of stainless steel at Calcutta was also by a number of private parties. 
In reply to USQ. No. 8194 dated 16.4.1982 it had been stated that 
from 30.3.1982 the import of steell had been canalised through MMTC 
and Steel Authority of India. During discussion with the Joint Chief 
Controller of Imports and Exports at Calcutta the Committee came to 
know that in the case of banned items or the items thel import of which 
had been cana:'ised through Government agencies, REP licences were 
issued against exports of goods manufactured using the raw material 
sought to be imported. In the case of such licences the parties·· con­
cerned could either sell the import licence to some onc:j else or import 
the raw material themsdves. The party importing the raw material . 
was ~so not bound to mwufacture the same items against export of 
which the licence had been issued. TIle genesis of this policy was to 
encourage exports. Though stainless steel sheets were canalised 
dwiD& 1981-82 and 1982-83 policy periods, imports of sheets, cut­
tings. circles etc. were allowed against REP licences issued agaiDit 
exports as provided under Appendix-17 of the f'elcvant policy. 

15. At Bombay the Committeebeld discussions about the aforesaid 
three assurancea with the Collector of Customs, Bombay also .on 28 
September, 1983. Here too the Committee came to know that the 
CUstom House did not maintain separate statistics for stainless steel 
StaiDle'lIl steel was treated as alloy steel in' the Custom Tariff Act,: 1975: 
Howewi' on 16.4.1982 when Custom Tariff (Amendment) Act came 



into force, separate entries for stainless steel were introduced by it in 
different chapter heading of Chapter 73 of the First Sch$le to the 
Custom Tariff Act 1975. Statistical information was prepared by the 
Customs fQt the Director Genera1 of Commercial Intelligence and Sta­
tistics in tbe form of Daily Trade Returns, Group-wise Customs.RevenueI 
monthly statement for the-Central Board of Excise and Customs and a 
monthly telegraphic summary of revenue sent to Ministry of FinancCl, 
Department of Revenue. The Customs House also published a daily 
Ii .. t· of imports and exports which was almost the same as Daily Trade 
Returns sent to DGer & S. The Daily Trade Return contained in­
formation such as Ca'ih Number and date of Bill of Entry, the parti­
cular of import licence, description of goods, the Code Numbers, coun­
try of origin and.Code Number, Unit of accounting, quantity import­
ed, value, part of consignment, name of importer and name of vessel. 
The statement was not compiled commodity-wise but Bill of Entry­
wise. The daily list wf'is aLo;o based on Daily Trado Return. The 
monthly customs revenue statement was furnished as a group-wise 
summary. On the import side various items were grouped under 45 
Heads. In respect of Iron and Steel items there wa<;a common group 
ijeading No .. 31, Iron and Steel. This would indude all Iron and Steel 
articles including Alloy Steel and Stainless Steel. The monthly tele­
graphic summary showed onlly the tot~,l import duty (gross arid' net), 
export duty, cess and other receipts besides drawback. 

16; Since Customs House' was not maintaining separate statistics, 
the only method of getting information was to go through the entire 
daily lists for 1981-82 and furnish the information. This wall not only 
time consuming process but the statistics So collected could not also be 
correct as some of the BilLs: of Entry would not have indicated the 
description "Stainless Steel". If the description was merely "Alloy 
Steel' this woUld have escaped compilation. In view of this, MMTC 
was contacted by the Collector of Customs and information obtained 
which was furnished to the Chief Controller of Imports and Exports 
through letter dated 30-10-1982. On further check it was found that 
MMTC's information was also not correct and there~lfter further i(1-

'formation had been furnished after verification. . 

17. With regard to speedy furnishing to statistiCal information on 
imports and exports, the Commj~tee understand that a proposa1 . was 
being worked out for a full computerised coverage of all imports and 
exports. Thee Collector of Customs, Bom~ay had. already s':lbOlitted a 
project report on this to the CentI:alBoard of Excise and Customs. 
Onco a full 'computer coverage was introduced, tile Customs House 
did not anticipate difficulty in furnishing. the necessary statistics.' " 

/ 
III. RECOMMENDATIONSICONCLUSIONS 

18. The Committee are distressed to note that the Minmry of 
Commerce which is the nodal Ministry. bas no information even after 
tapse·of a very long period as to what specific it,ems were'being import­
ed during a speclftc period and when these arrived in the country and 
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there have been major discrepanc~ in the infonnation and st~iItics 
being maintained by the various Ministries/Departments in this regard. 
This all resulted in great delay in implementation of assurances given 
in r,eply '0 three questions in Lok Sabha. Evidence tendered before 
the Committee and the fact.. revealed during the study tour ampl, 
indicate that even after one and a half years of the irregulsriti,~ fD 
import of stainless steel havin~ come to th,~ notice of (;ovemment, 
Government could not get tbe correct statistics about the magnitude 
of the irregularity and loss to the exchequer 8.Ci a result thereof. Perhaps 
the matter would not hav~ come to notice 0'£ the Government suo moto 
had the press reports about irregularities not appeared in various news­
papers. Even though Government took prompt aedon to plug the 
loopholes in the import policy. to what extent unscrupulous element. ... 
took advanfa2e of ~ situation could not be DsSC!ssed within reasonable 
time as statistics about the import of stainless steel were not properly 
compiled. The Committee attribute this to the to~1 lack of liaison and 
coordhiation between various Ministries/Department ... in tb.~ matter of 
proper and correct maintenance 0{ the statistks/information, so vital 
to the economy of the country. The Committee felt shocked when 
informed by tb.~ Secretary, Textiles at Delhi, aud Collectors of Customs 
at Calcutta and Bombay that the Directorate General of Commercial 
Intelligence and Statistics. Calcutta which is responsible for compiling 
sta~ics from the Dany Trade Returns submitted by the CoUectors of 
(~ustoms and others is not functioning properly and thef\C statistics ~ 
being published very very late. Th~ sorry state of affairs can have 
nry serious ramification.'i inasmuch ali delay in availabilit.Y of statistics 
L'OuId keep the GovfIJ'Dment and the country into dark about milwle of 
provisions ib the import policy. Undr-r such a situation, unscrupulous 
clements could take fuJI advantage of any lacuna in the polky and 
when facts come to light at a very late ~1aae it may be too late to b_ 
the eulprits to book or to undo the damBRe already done. The Com­
mittf','" strongly recommend that the whole syltem of collection, com­
pilation and relay of data should be streamlined urgentl.y, The Com­
mittee note in this connection that various expen examinations have 
already been conducted to streamline tb,~ process and that la.q such 
examination had revealed tbe necessih' of mechanisation of the tabula­
tion of data but it has not been ~ible to introduce mechanisation 
because of r~istance of the stall. The Coouniltee hope that (;overn. 
ment would take immediate steps to resolve the differences between the 
staff and management in tIIlo; rellard and mechanise or comput;".rise the 
whole process as early at; pos.liible so that uptodate statistics about 
imports are available within a reasonable time and Govemment may 
not have to resort to dving assuranc~ wben qu~tions seekinl infonrul_ 
cion about these matters are asked. 

NEW DELHI; 

January 7, 1984 

Palfsa 17. ] 905 (Saka) 

SONTOSH MOHAN DEV. 
Chairman. 

Committee 011 G(JI'ernmellt A .\'SllraIlC(,~ 
lit 



MINUTES 
SECOND SITT~G 

(1983,84) 

The Committee met 011 Thursday, 8 Se:ptember, 1983 from 11.00 
hours to 13.00 hours. ' 

2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 

PRESENT 
Shri Sontosh Mohan Dev-Chairman 

MEMBERS 

Dr. Rajendra Kumari Bajpai 
Shri Manoranjan Bhakta 
Shri Bheekhabhai 
Shri O. M. Putte Gowda 
Shri Yashwantrao Mohite 
Shri M. Nageshwararao 
Prof. Narain ChandP~ashar 
Shri Shantubhai Patel 
Shri Ram Lal Rahi 
Shri Daulat Ram Saran 
Shri K. C. Sharma 
Shri Chhangur Ram 

SECIlE T ARIA T 
Shri N. N. Mehra-Chlef Examiner of Que~/ions 
Shri J. C. Ma)hotra-Senior Examiner of Questions 

FITNESSES EXAMINED 

Shri Mani Narayanswamy, Secretary. Department of Tex-
'tiles, Ministry of Commerce. 

Shri Ajit Seth, Deputy Secretary (Textiles), Ministry of 
Commerce. 

Shri Talchat Ram, Joint Chief Controller. Imports tlmi 
, Exports, Ministry of Commerce. 

2. The Committee took evidence of the' representatives of the 
Ministry' of Commerce on the four pending assurances given in re~lies 
to USQ. Nos. 5584 on 26.3.1982, 8194 on 16.4.1982, 9331 on 
23.4.1982 and 9351 on 23.4.1982 petaining to that Ministry, given 
during the Eighth Se'ssion of Seventh Lok Sabha. 

3. Before the start of the evidence, the Chairman informed the 
Committee that representatives of the Ministries were also to be called 

U 
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in connection with the implementation of the assurances given in reply 
tofoUowing questions: . 

1. Question No. 3036 dated 12·3·1982 regarding import of 
titanium metals and ores. 

2. Question No: 5223 dated 13.8·1982 regarding suits and 
civil writs filed by the exporters against Government. 

3. Question No. 1748 dated 27·2·1981 regarding hoarding of 
foodgrains. 

4. QUe1Stion No. 3477 dated 13-3·1981 regarding arrest of 
black-marketeers. 

The representatives of the Ministry of Commerce and Civil Supplies 
had not been called about these assurances as they had since been im­
plemented. 

4. The Chairman also informed th~ Committee that the Speaker. 
Lok. Sabha had approved the tour programme of the Committee to 
Calcutta and Bombay. The tour programme would be shortly circulat­
ed to the' Members of the Committee. The Committee would assem­
ble at Calcutta on 26-9-1983 and would be meeting there with the 
officials of Calcutta Customs regarding import of stainless steel during 
1981-82. There would al§o be an informal meeting in Calcutta with 
the Assurances Committee of West Bengal Legislative Assembly. The 
Committee would then go to Bombay on 28th September. At Bombay, 
they would have discussions with the Air India OfficiaL... Also, the 
Committee would examine the effect of the textiles strike on the ancil­
lary industry. On 30th Septembf.lr, the Committee would examine in 
Bombay the harassment being meted out to the out-going Gulf passen­
gers. There would also be an informal meeting with the Assurance 
Committee of the MaharashtraLegislative Assembly. 

The Chairman, requested all the Members to join the tour. He 
brou.ght to the notice of the Members the directions issued by the Spea­
ker, Lok Sabha that family members or guests should not accompany 
the· Members during the tour. He said that this matter had been dis­
cussed in the General Purposes Committee. In view of the fact that 
the Ministry of Finance had sent a circular stating that the number 
of tours of diffe!l'ent Committees should be curtailed, a:ll the Chairmen 
of the Committees present at the General Purposes Committee meeting 
had assured the Speaker that his directions on the subject would be 
foJlowed. 

5. The Chairman informed the Committee that he had called the 
representatives of the Ministry of Energy, Ministry of Finance and the 
Ministry of Law and Justice lD his ~oom in Parliament House rep:ard­
ing certain pending aSsurances pertaining to tbOlie Ministries and illl 
pressed upon them thel need for quickly implementing the same. 

6. The representatiYes of the Ministry of Commerce' then took their 
seats and the Chainnandrew their attention to the Direction 58 of the 
Directions issued by the Speaker, I.ok Sabha under Rules of Procedure 
and Conduct of Business in Lok 5abha. 
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7. At the outset, the Sdcretary, Department of Textiles, Ministry of 
Commerce informed the Committee that the Ministry had a system of 
monitoring the implementation of the assurances pertaining to 
the Ministry of Commerce. Giving the figures of assurances 
givcn and implemented during the last three years, he stated that in 
t he year 1981, the total number. of assurances given was 29, out of 
which 16 were fulfilled within three months and 6 within 2-3 months: 
the balance was still remaining for fulfilment. In the year 1982, 37 as­
surances had been given, out of which 17 had been fulfilled within three 
months, ] 1 had been fulfilled between 3-6 months, 4 hadbecn fulfilled 
hctween 6-9 months, 2 had bee\l1 fulfilled within one year and 3 were 
stil,1 to be fulfilled. In 1983 .. upto the end of Budget Session, 21 as­
surances had been given, out of which 9 had been fulfilled within three 
months and 6 in 3-6 months and 6 were remaining for fulfilment. In 
addition three' more assurances had been given during the Mon­
soon Session which had ju~t ended and were yet to be fulfilled. 
In over-all terms, 50 per coot of the assurances had been implement­
ed within the three months period. It showed that the Ministry of 
Commerce was very conscious of the fact that the assurances should 
be fulfilled on top priority basis. However, in certain cases, genuine 
ditJiculties tropped up in ,collecting the information. In some cases, 
the information had to be collected from a nwilber of sources and 
lot of time was taken in the process. In SOq1e othQr cases, the informa­
tion had to be reconciled, verified and re-verified sometimes from 
different sourcets which also caused delay. 

8. ,In reply to a question, the Secretary of t~e Departm~nt ?f 
Textiles stated that the time available for anS\\>ICITlng a question m 
Parliament wac; very limited. In some cases information had to be 
collected from 5-6 custom houses in the country which took time. 
There might also be contradiction between the information supplied 
by various sources which had to be reconciled. Although efforts 
were made to give as- mQch· information as possible in the replies to 
the questions or supplementaries thereto it did happen, especially 
in cac;es ]ike import con~ol or legal matters -or where cases were 
be.fore the court that the Ministry had to bel 'cent· per cent certain 
of the position before the answer was given. In such cases,· assur­
ances were given. 

9. Asked about the ttlasons for not seekjng extension of time 
in the implementation of assurances before the expiry. of the due 
date of their implementation, the Selcretary of the Department of 
Textiles stated that in respect of questions which were before the 
Committeel. in almost all cases, except one pertaibing to imports and 
exports, . extension was sought in time. In that particular case, there 
wa.c; a delay in seeking the extension as the request for ~fXtension 
was sent to the Department of P~'.iamentary Affairs on 22 January 
] 9fO whereas it should have been sent before 13 November, 1982. 



1 O ... As~ a~ dte"sJIIC~ ~ fOr ,de"y 'in 'i~I~lnentatiOD 
Qf't'he 8SBW'8DCC IlYon In. rW1y .t9 .0$0,. JI,W.5S~4126'-:~-1982and 
the discrepancy. betwelen theinfO!'man~ .suPP~ by the Dep~t 
·of Revenue aad CalcutQa !~pstOOlS . in regard .tI}ereto .. tbe Sl:lcretary 
of the Department of Textiles ,stated.. th,,~ the intonnationirt this res. 
pect was not available with the Ministry of Commerce. ;It had to 
be collected from the Department of Atoroi~ Energy, OOTD, De-
partment of Mines and the Ministry of Industry. .Th¢ PGrn and 
the Department of MiDeshad.not furnished informa~onteiaiding 
cobalt production but tho Department of Atomic ,EneW mentioned 
that there was also. an item c~ledcobalt·6Q which was used in the 
atomic energy programme. While the OOTD ~d the Oepartmcnt 
of Mines said that there was no production of cob~lt in thel country. 
the Department of Atomic Energy said that cobalt-60 was prcx1u~ 
indigenously. So there was a major discrepancy which had to be .re­
conciled. After prot~acted c,!rrespondence with the departments 
concerned. the. final lniormatwI'l was receiv~ from the Department 
of Atomic Energy on 22-7-1983 and the a.~surance was fulfilled on 
26-8-1983. 

11. Asked w~her any joint meetittg of the departJlients concer­
ned was held to resolve the issue. the. ~cretary of thti· ~t.t 
of Textiles stated that the matter was. dealt with throUgh correstxmd-
ence. He. however, agrc:Cdthat in future Joint discu!sionswoUld be 
arranged in such cases to expedite the matter. . 

12. Asked whether. there 'was any propos~ mooted by ~ Depart­
ment t.o achieve :,elf-suftiCicn~y .. ~ ,.the F~uctio~ .... of,. c~l?til.t. the 
COlDDllttee were informed that COba1t I;v:.~.no~, mantiflCtuted . m the 
country at present. However. Mis .. nmdusti,n Cqpper ,was rUing 
steps (or its recpv~y. from the. slag. which, .was; ,in , thtJ . initial \ sta:iCs .. 
That is why OOTD had i~icated. that tbere was rio CQl)alt proouc­
tion programme whereas Mjs. Hind\lSt~ Copper bad $tilted th8(tile 
programme of recovering thet cobalt from slag was in the pretiminilry 
stages. 

13. In reply tq a fU(lher question. the C~tCe .were jnf~ 
that the fipaI elttentioil had be'en taken .upto ,26~8~1983 and the II-
surance had actually been fulfil~ WithiJ1 that time. .,(\bQut the 
delay in requesting for eXtension Qf time, it w.as stated that lhe im-
plementation (jf aD USijl'8Jlce was notOnJy a :1Jl&tterof proced.ure but it 
was also a matter !If conveyiAg ~ factual ,~~matiQ~ MOre 
than 75 per cent of ~he}ls~W'an= wrl1;e be,inlfulfilled witb,ia ttlf1C 
months or latest by SIX months. ,Where tbay could not be fulfiDod. 
the Ministry applied for extension of time limit to the Department 
of P8J,'li~ntI1YM~. . The ·Min~. ~lt. ,tb.,it,JvO,JJ1d not be pro­
per for .~m to .. ~ues,t for lonsor pcnod of ~imp at a stretch. 
~e Mitiistry woiI14 P,tef'er, to! apply fora shorter )period of exten­
sions and make efforts to fulfil the a.ClSurance within the extended 
tim(%. 
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14. \It was pointed out lbat evc::n thou8h the contention of lhe 
Ministry .wasttlat the a.'ISurUlCC hid been fulfilled on 26-8-198~. 
techl;jQally it hid not bccnfulfillocL . The Committ~ would 'reat It 
fuJ1lllil only when the implementation st~ement was. actually laid 
on tIM 'fable of the House. The Commtttee emphasISed that the 
asSuraIlOCl must be fulfilled during· the next sc!'ision. 

15. Attention of the secretary of the Departmene of TClXtiles was 
also drawn to the last report of the Committee wherein assurance. .. 
had been categorised int~ three categories. \liz. (i) ass~~ances which 
were fully the concern of the Central Government; (11) assurances 
which were partly Central Government concern and partly Stale' 
Governments concern; and (iii) assurancels which were solely the 
concern of the State Governments. The Chairman stated that where 
the assurances were solely the concern of the Central Government. 
they had to be fulfilled within the prescribed time limit. 

16. Regardins assurances given in reply to usa. Nos. 81941 
] 6-4-1982, 9331123-4-1962 Iftd 9351123-4-1982, the S¢retary of 
the Department of Textile. staled that all these three assurances re­
lated to the import of stainless ste~1. The Ministry had sought ex-
tension for the fulfilment of these assurances upto 23 September, 1983. 
The implementation statemmts had since been sent to the Depart­
ment of Par)j~tary Mairs on 5 September, 1983 i.e. within thG 
time, limit asked for. in all these cases, the information' was to be 
collected from the custom houses allover the country about import 
of stainless steel angles. The information which thd custom houses 
were maintaining would not indicate at one glance as to the parti­
c;ulars of the consignments under which' that particular item came. 
They did not keep figures of item-wise iinports in the daily lists which 
would be running into large number o( pages. The custom houses 
would have to locate the consigtiments in which these items were 
jm~rted and the! information had to be tabulated before. being sent 
to the Ministry. The Departlnent of Revenue at the Government 
level gave the infor,Olation that there was no import at Calcutta port 
whqeas the· Calcutta Customs reported to the contrary. Therefore·, 
the diScrepancy in the. information supplied by the Department of 
Revenue and Calcutta C~toms had·· to be re8Olved. This discrepancy 
could only be resolved by 25-8-1983 and soon thereafter on 5 Sept­
ember, 1983, the implem_~tation statement was sent to the Depart­
ment of Parliamentary Affairs. Explaining the position further. thu 
Secretary of the' Department of Textiles stated that the Ministry of 
Commerce bad indicated the position in thc6r letter of fulfilment of 
the assurances addressed to the Department of Parliamentary Affairs. 
Ti!.e statement which had been sent to that Departmen1 read as 
follows: 

"According to the information received from .. the Departmcn t 
of Revenue, the quantity of stainless stelel angles import­
edduring 1981-82 was 1258 :tonnes valued at Rs. 2.73 
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crores. The goods wen: released under OGL under the 
court's directive." 

17. Joint Chief Contrpller, Imports and Exports stated that actu­
ally the position was that stainless steel sheets were canalised for im­
port. Some persons imported the same in the form .of fold~ angles. 
The question arose whethm: the! folded angles were also canal1Sed (~r 
not. The importers thol!ght that the folded angles were not canall­
sed. Therefore, a public notice' clarifying that folded angles were 
alIso canalised, was issued by the Ministry. {In the import policy 
for the next year, it had been made clear that it included folded angleti 
also. In the present case, the import became the subjoct matter of 
litigation in the court and under the court's direction, the goods were 
rel$sed. In reply to a question, the representative of the Ministry 
stated that the quantity imported at Calcutta was 156.940 metric 
tonnes of a total of ] 258 tonnes, the rest of the import being at 
Bombay. 

J 8. In rep'ly to a further question, the Secretary of the Depart­
ment of Textdes stated that a specific and detailed account of each 
and every item that was imported and exported was not available and 
c~ld not be given within short time as was expected by the Commi­
tt4 The details of the imports were being sent to the DGIS in Cal­
cutta. That office waS not working very satisfactorily. In any case, 
the time lag was about 2 years. The question of computerisation of 
the data from the National Information Centre in New Delhi had been • 
taken up. Code number of imports would have to be done. The 
targets of import progr~me was definitely done in terms of· broad 
qiassifications and groups. But the ddtails of each and every item 
as to when it entered the country and how much had entered was 
not readiJy available within the time limit. Having regard to the 
need of industrial de'VeJopment and having decided that certain items 
shoud be allowe'd on OGL, all the items could not be listed which 
were allowed under OGL. Therefore, imports of different type6 of 
components and different types of raw materials would be done and 
thesel 'could not be classified immediately. Normally this information 
would not have been avaiJable for a very long period but since a 
question had been a<;ked in Parliament, Custom Houses were request­
ed to supply the information within the period of one year. 

19. The Chairman pointed out that it appeared that the Com­
merce Ministry, which is the nodal Ministry bad no information, year­
wise, as to what was being imported and when it arrived in the coun­
try. Thu~ there was a communication gap. It was also pointed 
out that there was no coordination between Calcutta and Bombay 
Customs, the two major ports. Secretary of the M"istry stated that 
there' had been two or three expert examinations of the ned for im­
proving the speed of the co))ection and compilation of the classified 
data and the last such Committee was appointed only two to three 
months ago. AJI these Committees had recommended that volume 
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nf . tradean4 .ftumbln ~. bad 'limply ';grown t09 big to be hand~ 
led by human agencies. The last ComiaUt4~ hI¢ recommended 
mechanisation of the data tabulation of foreign trad~ without which 
it could. nat 'be dose wJthin due time. Uptil, now, it had not -been 
pOssible te do mechanica1 or compute'rised tabalation because of a 
very big resistance in that office and, -Government 80 far had not been 
able to get over that resistance, 

20. The ChainnaR stated -thatthet Committee was visiting the 
Customs Hoose at Calcutta and would be verifyiRg the details on 
the spot. 

21. The Chairman also stated that . at Bombay, the Committee 
would hold discussions ~out the effect of Bombay Textile strike on 
ancillary industry vide asSaranc given 'in reply to USQ. No. 5832 ,'On 

5-4~1983. He asked the Secretary Of the Department of Textiles 
that if any infotmation was available with the Commerce Ministry 
that might be sent to the Committed. 

The witnesses then withdrew'ljnd the Committee, adjourned, 



MIlIW1iES 
. J;'1FTH SlTIlING/ 

( 1983-84) 

The Committee met on Saturday, 7 January, ),984 from 1 J.OO 
hours to 11.30 hoW'S. 

-

PRESENT 

Shri SontQsh Mohan Dev-Chairman 

MEMBERS 

2. Shri Manoranjan Bhakta 
3. Shri Bheekhabhai 
4. Shri D. M. Putte Gowda 
5. Shri Yashwantrao Mohite 
6. Shri M. Nageswararao 
7. Shri Shantubhai Patel 
8. Shrj Ram Lal Rahi 
9. Shri Daulat Ram Saran 

10. Shri C'hhangur Ram 

SECRETARIAT 

Shri N. N. Mehra-Chief Examiner of Question.,· 
Shri J. C. ~alhotra-Senior Examiner of Questiom 

2. The Committed considered their draft Seventh and Eighth 
Reports and adopted the same with cdrtain modifications in the Eighth 
Report as enumerated below: 

(i) Page 10, para 18: after the first sentence add 'This all 
resulted in great delay in implementation of assurances 
given in reply to three questions in Lok Sabha.' 

(jj) Page 11. Para 18: Add at the end 'and Govemmeilt 
may not have to resort to giving assurances when ques­
tions seeking information about these matters are 
asked.' . 

3. The Committee authorised the Chairman to present the Re­
POrts duriDg the easuing session of Parliament. 

15 
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4. The Chairman informed tJae Committee that the r~pre!;enta­
tives of the Ministries of Defence. EnerlY. Social Welfare and De­
partment of Sports had appeared bdfore him on 4 January. 1984 i~ 
his room in Parliamet;lt House for exPlaining present positions regard­
ing certain pending assurances .. The reprC5eJ1tatives of those Minis­
tries/Department assured him 'thai the pending assurances would hI' 
implemented before the start of next session and implementation 
statements laid in tt,,; next session of Lok Sabha. 

S. The Committee decided to hold their next sitting on a date 
to be fixed by the Chairman betwecm 6-10 February.~]984. 

The Committee then adjourned . 

.. 

• 



APPENDIX I 
(YiMpara 2 of the Report) 

LOK SABRA 

UNST ARRED QUESTION' NO. 5584 

To be answeced on the 26th -March. 1982 

IMPORT OF COBALT 
5584. SHRJ HARllIAR SOREN: Will the Minister of COM. 

MERCE be pleased to state: 

(a) what is the total quantity of Cobalt imported annually to 
meet the requirement of strategic industries: 

(b) whether any prQPosal has been mooted by Government to 
achieve self-sufficiency in Cobalt; 

(c) if so, what are t~e steps proposed to be taken by Gov"rnment 
to increase the production of Cobalt in the country; and 

(d) the details thereof? 

ANSWER 

"HE DEPUTY MIN'ISTER IN THE MINISTRY OF COM· 
MERCE (SHRI P. A. SANGMA): (8)' A statCftTlent is enclosed. 

(b) to (d) InfQrmation is being collected and will be laid on 
lhe Table of the House. 

~ , 



t
t
r
A

..
.-

T
"
 S

 
8

ft
 T

O
 1

M
 ~
y
 T

O
 P

.u
rr

{A
) 

or
 LQ

K. 
SA

BR
A

 U
IC

1'A
1I

U
D

 Q
.ua

'nO
N 

N
o.

 5
58

+ 
io

a 
16

.,-
&

1 •
 

..
..

..
. .

..
..

,.
,.

" 
• 

.w
t II

III
IIf

IIM
lI 
'
-
~
,
 _

_
 • 
~
 _

-
.
 f!f

aIJ
tM

J a
J
 fD

W
l 

CU
!lJ

, "
 .••

 s., 
_

tv
W

I"
".

,.
, 

tII
ttu

., 
19

'7
8-

79
' t

o
 J

g8
o-

8I
 

(1
fIO

 ~
,
 

19
80

) 

(Q
p

aa
ti

ty
 :

 i
n

 T
ho

U
la

ll
d 

K
gs

) 

-
--

--
--

-
--

--
--

--
-

SI
. 

N
o.

 
D

eI
cr

ip
ti

oa
 o

fi
te

m
 

cw
.l

t a
n

d
 ~
ba

It
 J

.I
e 

aU
o)

'l 
u

n
w

ro
u

sh
t 

~ 
W

M
te 

U
c
ll

C
n

p
 o
r
c
o
b
U
~
 a

a
d

 c
ob

al
t a

D
o)

'l,
 n

.e
.l

. 

S 
O
o
b
a
l
t
~
t
 

• 

19
78

-7
9 

Q
pa

.n
ti

ty
 

I
~
 

15
 

~9
79

:8
0 

1
.-

8
1

 
(a

pt
o 

~
t
j
t
y
 

O
C

to
be

r,
lg

U
o)

 
-

(}
p

an
ti

ty
 

-
la

s 
'6

8 

7 
3 

" 

17
 

6 

S
ou

rc
e 

fo
r 

19
78

-7
9 

19
79

-8
0 

1 
Mo

at
hl

ys
tl

t~
pr

th
e 

F
or

ei
gn

 T
ra

d
e 

o
f 

In
d

ia
 V

ol
um

e 
n

,U
n

p
o

rt
s,

p
u

b
li

sh
ed

 b
y

 th
e 

D
u

ee
to

ra
tc

 •
 

~
G
c
n
e
r
a
l
 o

fC
o

m
o

it
tc

ia
l 

In
te

lli
gC

Il
,c

e 
an

d
 S

ta
ti

st
ic

s.
 C

al
cu

tt
a.

 
. 

. 
J 

. 
, 

. 
, 

fo
r 

19
80

-8
I}

A
dv

an
C

C
 d

,t
a 

re
c:

eM
d 

in
 t

h
e 

%
 th

e 
E

co
no

m
ic

 A
dv

is
er

, 
(u

p
to

 O
ct

o
-

I.
 &

: 
S.

 
C

 ll
cu

tt
a.

 
. 

la
ir,

 I
gU

o)
 

M
lp

is
tr

y 
o

f 
C

om
m

er
ce

 ~
m
 th

e 
D

.G
.C

. 

.. QO
 



AP~~N»(x II 

(Vi~t; p~a, 2. Qf t~~ R,ep~rt) 

LOKSA~ 

UNSTARRED QUESTION NO, 8194 

To be answered on thet 16th April, 1982. 

IMPORT OF STAINLESS STEEL DURING 1981-82 

8194. SRRl S. T. QUADRI: Will the Minister of COM· 
MERCE be pleased to state: 

(a) whether an article has appeared in the Economic Times 
dated 22 Ma;rch, 1982 regarding imports of huge quantities of stain­
less st,*l during the year 1981-82; 

(b) jf so, the. total quantity so imported and the value thereof; 

( c) whether such large scale imports are made on account of 
defective ilmport Policy; and 

(d) if so, what steps Government propose to take to stop sUl:h 
imports to conserve the scarce foreign exchange and save indigenous 
industry'? 

~~ 
THE DEPUTY MlNISTER:IN THE MIN'ls:rRY OF COM~ 

MERCE.. (S}fflI P. A.SANGMA): (a) lind (d):'1b.ere· was a news­
item in the iJndian Expre.s of 2ind: M.,ch. 1982, t.arding. the 
alleged. ··irte~ties: . in. s~~. ~~. ReJn'CSCl!ta~ons . 'from . the 
industry weri'~receJved .~ilrdUil. these alleged ImIJOl1s. • 

A Public Notice !NBS issued bearing No. 15~.lTC(P.N)/82 dated 
30.3.1982 to .cJirify tbat stalDl_~ resistiq steel foldod ShCCL"i 
and angles wete ~ by the-list, Of items WIIicIt:were. canaliJedfor 
imports through Minerals " Metals. Trading Corporation of Isdia 
Lt~. ~~. Aut!lority . of India W., unde. r ~ ~po.t1 ~liMI for 
198'1-8 ~ ... ~."' '1liS ~been ~. cte.fin thifmport 
pol~ Or 1 .8'9~~~~·~~! 1"'J;· . ",". , .. 

(b) aQ4 (c). CoJnMte. ~ .. ~,.beiq cot~&H: ~ will be 
laid·oo tile T_. of _If~ . 



APPENDIX m 
(Ylu para 2 of the Report) 

LOK; SABRA 
UNSTARRED QUESTION NO. 9331 

To be answered on the 23rd ApJil, 1982. 

IMPORT OF STAINLESS STEEL ANGLES BY PRIVATE 
. IMPORTERS UNDER OGL 

9331. SHRI V. S. VDAYARAGHAVAN: W~II the Minister of 
COMMERc::::E be pleased to state: 

(a) whether it is a fact that 26000 tonnes of stainless Steel 
angles have been importc;.d recently by private importers un.der OGL: 

(b) if so, the amount of foreign exchange spent on th is import; 

(c) the amount of customs duty, auxiliary duty and countervail­
ing duty which Government have been deprived of in this import: 
and 

(d) what action is proposed to be taken in the matter? 

ANSWER 

THE DEPUTY MINISTER ;IN THE MINISTRY OF COM­
MERCE (SHRI P. A. SANGMA): (a) to (c). Rescntly. Govern­
ment's attention hac; been drawn to certain importations of stainless 
steel sh~ts in the guise of folded angles. The importers claimed 
assessment of these goods at lower ratel, to which the customs autho­
rities did not agree and held that the goods were chargeable h) 
highoc 'rate of duty applicable to shelets. The importers took the 
matter to the High Court and obtained interim orders allowing the 
clearance of goods at 10w~ rate of duty and covering the differential 
duty by suitahle bonds. The matter is still subjudice. It cannot. 
therefore, be said at this stage that Government ha'i been deI"ived 
of the due 'amount of customs duty. The information regarding 
the total quantity and value involved in these cases and the provi­
sions of the import policy under which imports were claimed. is, 
however, being con~ted and will be laid on the Table of the 
House. 

(d) A Public Notice! was issued bearing No. 15 on. 30th March. 
1982 to clarify that stainless steelfheat resisting steel folded sheets and 
~ngles were covered by !he list of items which were canaJiscd for 
lInport through public sector agencies under the import policy for 
1981-82. The same position has also been m~ clear in the import 
&. export policy for 1982-83 announcetl on 5th April. 1982. Also. 
with a mw .to preventing abuses of this type, a Bill to amend the 
'Customs Tariff Act 1975, namely, the Customs Tariff (Amendment) 
Bitt. 1982 ha~ beenintr~uced in Lok Sabha on 15th April, 1982. 



APPENDIX IV . -. 
(Yide para 2 of the ~port) 

LOK SABHA 

UNSTARRED QUESTION NO. 93S1 

To be answered on the 23rd April. J 982 

IRREGULARITIES IN IMPORT OF STEEL 

9351. SHRI BALASAHEB VIKHE PA'J1IL: Will the Minister of 
'COMMERCE bel pleased to state: 

(a) whether his attention has been drawn to the press report pub­
li~-hed in the "Indian Express' of March 22. 1982 under the heading 
'irregularities in import ~f st~l'; 

(b) if SIl. what is the quantity and value of cold rolled stainless 
steel sheets imported in the country in the guise c:I folded angles undCf' 
OOL during each of the last six months; 

(c) whether there has beem an abnormal increase in the month of 
March. 1982 if so, what are the reason'! therefor; and 

(d) the names of cou!}tries frotn where and by whom these import .. 
have been made? 

ANSWER 

THE DEPUTY MINISTER IN THE MINISTRY OF COM­
MERCE (SHRI P. A. SANGMA): (a) Yes, Sir. 

(b) to (d). Recently. Government's attention has belen drawn to cer­
tain importations of stainless steel sheet .. in the guise of folded angles. 
The importers claimed assessment of these goods at lower rate tu 
which the customs authorities did not agree and held that the goods 
were charge~ble to higher rate of duty applicable to sbCGls. The 
importers took the matter ~o the hi&h Court and obtained interim orden 
allowing clearance of ,oods at loWer rate of duty and coverina the 
differential duty by swtable boDd'i. The matter is still sub;lIdice. 
However, the Information rcg8ll$ing details of imports in these cases 
and the provisions of thd impaft policy under which imports were 
c1a;med is being coUected and-will be laid on the Table (If the Hou!IC . 
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APPENDIX IX 
(Yide para 13 of the Report) 

(COPY) 

.... No. S211-G-96/82A (Gr. un 
From 

The Dy. Collector of Customs 
for Appraising. 
Custom House, 
Calcutta. 

Dated, the 19th October, 19~2 

To 

The Chief Controller of Imports 
& Exports, Maulana Azad Road, 
Udyog Bhavan, 
New Delhi. 

(Attention: Shri L. Prasad, Dy. Chief Controller of Imports & Exports) 

SUBJECT : Lok Sabha unstarred question No. 9351 dt. 23rd April. 
1982, regarding ir~UJarities in Import of steel. 

Sir. 

Please reter to your letter No. 22,61 i82ilPCi7004 dllted 
17.9.82 on the above subject. 

2. So far as this Custom House is concerned 156.940 m.t of 
stainless steel angles valued at Rs. 16.17 lakhs are found to have 
been cleared through this port between April, 1981 and January, 
1982. Available records do not indicate that these were cold rolled 
sheets in the form of folded angles. These imports wqre made by 
Mis. M. D. Sen Gupta of 432, R. T. Rd., Howrah, (2) Mis. G. S. 
International of P·3, New C:1.T. Rd., Calcutta and (3) Mis. Industrial 
Steel Corporation of 12, Pollock Street, Calcutta. The goods are 
found to have been imported from U.K. from EEe. 

3. After the budget this year. 3 consignments of stainless steel 
angles totalling 66.518 m.t. valued at Rs. 6,86,072.03 have been im­
ported by (1) Mis. Nav BharatIndustries, (2) Mis. Met~ & Alloys 
IndustriC$ and (3) Mis. Associated Industries of Tinsukia, Assam. 
These goods were declared as stainless steel s~eet cuttings folded as 
angles and clearance was allowed at a lower rate of duty under the 
Calcutta High Court's order dated 10.8.82 and 1.9.82. These goods 
were imported from Korea. 
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4. Further 2 more consignments of stainless stDeI angles totalling 
34 m.t. valued at Rs. 4,85,180.001tave been imported by Shri Chandra 
Kishore Nag Paul and (2) Shri Raj Kumar Kishore Puria of C~~cutta. 
The goods have been declared as shelet folded as angles, and clearance 
has been sought at a lower rate of duty under the Calcutta High Court's 
order. The clearance is in process. The sqods were importctl from 
Japan. 

S. None of the consignmentfi as mentioned above was cleared under 
OGL. 

Yours faithfully; 
Sd/- (S. S. Jha). 

Deputy Collector 6/ Custom.f. 
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UST OF AUTHOIUSID) AGBNTS POll. THE SALE OFLOK SABRA' SBCllB-
TAlUAT PUBI..lCAnONS 

S1.~o. Name of Agent 
----.---:--....,:-----~--

BIHAll 

1. Mis. Crown Book Depot, 
Up~r Bazar, Ranchi (Bihar) 

GUJARAT ., 
2. The 'New Order 'BOot Compuy,. 

Ellis Bridp, 
Ahmedabad-6. 

MADHYA PRADESH' 

3. Modem Boole Houte,' 
Shiv Vii .. Palace, 
In~re City. 

M~HARASH1'RA 

4. Mis. Sunderdas GiIlD atUld, 
601, Girgaum Road, Near' PriIlCOl' • 
Street, . 
Bombay~2 

5. The lnternational .oot Servlce, 
Decan GymIdwaa, 
PooDa~, 

6. The Current Book Bouse. 
MarutiLane, 
Raghunath Da4lJi Street, 
Bombay-t 

7. Mis, Usha Boot. Depot, 
Law Book Seller and Publishers' 
Aaents Gon. Public:atiom. 
585, Chira Bazar, Khan HOUle, 
Bombay-l. 

8. M&J Services, Publisherl, 
. R.epresentative AccoUnt. & Law IIoot 

Seller, Mohan Kuuj, Gl'OIlIId PI8Gr. 
68, Jyotiba Puele R.oad, . 
Nalgaum-Dadar, Boatbay-14. 

9. Subscribers SubScription Savi,CCI Iada, 
21, Rqhuwb Dadajl St., 2nd PlOOf, 
Sembay-t. 

. 
Sl. No. Name of Agent 

TAMlJ. NADU 

-i0. The . Manager, Mild. Subecri,plioD. 
Aacucies, No.2, ht LI,y OUt 
SiVailanda COIoII)', 
C..oimbatore 641012 

UTrAR PRADESH 

11. Law Publisben, Sardar PatclMara. 
P.B.No; 77, 
Allahabad, U.P. 

. WEST BENGAL 

12. Mil. Manimala, 
Buya aDd Sella, 
128, Bow Bazar Street. 
CaJ9Utta-12 ' 

DELHI 

, 13, Jain Book AaeucY. 
CODDausht 'Place, -, 
New Delhi. 

14. 1. M. Jain &; Brother. 
Mod Gate,' DeW; 

15. Oxford Book &; StatioDcry Co. 
Sc:lndia Houte, Connausht PlAce, 
New Delhi-I. ' 

16. Bookwcll 4, Sant Nlfl¥lk.ari COl." 
~8Sway," Camp, Delbi-9. 

17. Tho Central Newt Apucy, 
23190, Connaugbt Place, 
New Delhi. 

18. Mis. Rajendra Book AaencY, IV-Dl"~ 
rv-Dt50, Lajpat Napr, Old Double 
S~. 'Delbi-llOO24. 

19. Mis. Ashoka BoOt Ateac1, 
BH-82. Poorvl Shalimar IIaIb. 
De1hi-llOO3'. 

20. Venus. Enterprilea, 
8-2185. Phuo-ll, Athok ViIw. 
Delhi. '. , 



@ 1984 BY' . LoK SABHA SIlcRETAJlIAT 

~SHED tJNDER RULE 382 OF 'l1IE RULES. OF PROCEDURE AND CONDUCT '4 
OF BUSINl;SS IN toK SABHA (SIxm EDmON) AND PRINTED BY 'IDE . 

GENERAL MANAGER, GoVEllNMENT OF INDIA PaF.ss, 
-. MuiTo ROAD, NEW DBuu. 
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